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EMr, Speaker] 
looking into It in the chamber? You 
should attempt to convince me end If 
I  9X0. convinced that there is some 
point, I can get information from the 
Minister. Then, if I am convinced, I 
would allow you to raise it as a pri­
vilege Issue here. If an issue is raised 
that something which was said was 
false, on what ground can I say whe­
ther it was false or true? I should 
get information on this issue—the state­
ment made by the Home Minister. 
You have not given any material. If 
you say that it is a general question 
and facts were not placed before the 
House, on what basis can 1 allow the 
privilege motion? It is impossible I 
would request you to tell me the de* 
tails which would convince me first, 
so that I can allow the privilege issue 
to be raised later on if I am convinc­
ed. As it stands, it cannot be raised 
in this fashion. You should permit 
me to go to the next item
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Mr. Speaker: Again you are ĵoing 
into the merits You convince me 
first

12J3 hrs.

PAPERS LAID ON THE TABLE

N o t o t c a t i o n s  u n d e r  E s s e n t ia l  Co m ­
m o d it ie s  A ct.

The Minister ef Commerce (Shri 
M ae* 8ingh): 1 beg to lay on the 
Table « copy of the following Notifi­
cations under sub>scrtlon (6) of sec­
tion S of the Essential Commodities 
A0 ,

(2) The Cotton Tta*tii*» (CanJrti* 
Eighth Amendment 
I960, published in Notification 
No. S.O. 3980 in Gazette 
India dated the 31st Decern- 
ber, 1968. [Placed in Library, 
see No. LT-89/67].

(2) The Cotton Textiles (Control) 
Amendment Order, 1967, pub­
lished in Notification No. S.O. 
77 in Gazette of India dated 
the 4th January, 1967. [Plac­
ed tn Ltbrary, see No. LT-9W 
67}

A n n u a l  R epo rt  o f  C o c h in  R e fxn o u bb  
a n d  G o v e r n m e n t  R e v ie w

the Minister of State in the Min­
istry of Labour, Employment and Re­
habilitation (Shri L. N. Mishra): On
behalf of Shri Asoka Mehta, I beg to 
lay on the Table—

(1) A copy of the Annual Report 
of the Cochin Refineries Limi­
ted, Ernakulam, for the year 
1965-66, along with the Audit­
ed Accounts and the com­
ments of the Comptroller and 
Auditor General thereon, 
under sub-section (1) of sec­
tion 19A of the Companies 
Act, 1956

(2) Review by the Government 
on the working of the above 
Company.

[Placed m Library, see No LT-39/
67 J.

E m e r g e n c y  R i s k s  In s u r a n c e  (Tovtam 
A m e n d m e n t )  S c h e m e s  a n d  N otxfxca-  
tto n s  u nder  C u s t o m s  A ct , C e n t r a l  
E x c is e  a n d  S a l t  A c t  a n d  I n c o m e -t a x  
Act.

The Minister of State in 0 *  IBnfa- 
try of Finance (Shri K. C. Past): I
beg to lay on the Table—

(I) A  copy of t&e Emergency 
JUsks (Goods) Insvn-eaqe 
<Fourth Amendment) gchemm


